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CP NO.BB{ALD)/2016 Manu Mahto v/s M/s Prism Industrial

The case is fixed today for filing of reply on behalf of respondent company. However, till
date there is no formal representation for respondent company despite the fact that this
bench vide its arder dated 24.11.2016 has issued a statutory notice to respondent company
under section 71{10) of company act 2013.The notices were also served to trustee of
debenture company M/s Prism Industries Ltd. At this stage learned counsel Shri Rakesh
Kumar appears and intervene. He submits that some time may be granted to respondent

company as he is engaged in some other matter by the respondent company. Therefore, he



2eks time to get instruction and to file vakalat in the matter of application of Shri Manu
mahto,

Considering his request one maore opportunity is granted as a last chance to the com pany to
to file a reply to notice issued under section 71{10) of company act of 2013 by this Tribunal
failing which the tribunal may constrain to pass a consequential order. List the matter on
20/02/2017.

Application in identical matter in CP NO-88A/(ALD)/2016 is also taken for hearing, The
applicants are represented by the petitioner counsel Shri Rahul Chaudhary and Respondent
counsel Shri Rakesh Kumar seeks time time file vakalat as well as reply. The reply to be filed
within two weeks,

The matter may be listed on 20/02/2017.

SH.HP. CHATURVEDI (Judicial Member)

Dated-07.02.2017



